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Hon'ble Shri P.T.Thiruvengadam,member(ﬂ)

1. The applicant in this DA passed the Board of
adult education and training - matriculation
standard examination 1989,-after obtaining
permission from the departmentlfor pursuing the
studies with the said Board. & copy of the
certificate issued by the Board(Annexure B to Cn)
certifying that the applicant has pﬁéuad t he
examination of the Boafd in May 1989 uas ﬁroducad
by the applicant and accordingly a relevant entry
was made in the service register on 14.12,1989
(Annexura'c to OA). Howevsr, on 17.10.90
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an order was issued by the respondents to the
affect that the eﬁtry made on 14.12.89 is cancslled
in view of the office memorandum issued by Ministry
of Human Résources Devélopment(Department'OF
Education}) As per which the certificate issucd
by the Beoard of Adult education and Training

/ta be
is not/reconginsed. This OA has been filed
praying for vericus reliefs including retenticn
of the entry with regard to the passing of the
examination capucted by the said Board as ueli as
for treating the qualificsticn as equivalent to
Matriculation and for consedquentizl benefits.
However, at the time of arquments, the learned
counsel for the applicant restricted the prayer
for relief only to the issue rggdrding the retention
of entry int= service register. He further prayed
that he may be given liberty to file a fresh Od

{

with regard to the other reliefs as and when the

Ut ne,
applicant feels fﬁ&Z% sO.
N
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2. In view of the above I do not consider it

necessary to go into the eduivalent or otheruwise

of the examination conducted by the Boardlgequaliy
< it is not necessary to go into the ordefs passed
by this Tribunal in OR 2654/90C on 22.2,91 and

in OA 1434/91 on 1.11.91. The only relief which

is being pressed is that the relevant entry with

regard to the passing of the Board examinpation

in April/May 89 as originally made by the respondents

on 14.12.89 vide Annexure C to OA should be 4l oued
‘ I Thi

to stand without being cancelled~£4s ésreasanabls

prayer, An employee during service acquires

Jes
various qualifications and approach/ths department

)
concerned for necessary entry in the service
register with the hope that at the time of further

promotions his c¢se wculd get due preferential
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consideraticn vis 2 vis other personnel.. Such

qualifications may be purely academic or prcfessicnal

or of gener«l nature, Instructions generdlly
provide for such gqualifications to be entered

in service register and accordingly it u;s rightly
entered by the respondents in the service register
cf the applicant as intimgted by their office

order dated 14.1%.89. «auch entry regarding .
ﬁualiFiCdtioﬁh‘Ldm.not give rise to issues reparding
what are the eguivalent cquzlificatiocn. These are
separate matters to be considered by the department
based on the-rules and regulations .

3. Under the circumstances I direct the respondents
to restore the entry as already made by them en
14.12.89 with regard to the QUaiiFication acquired
by the abplicént by passing th? Board of adult
educatiun and training examination held in 1989,

The applicant is also given liberty to file a

fresh LA with regard to any consequential benefits
which - may be denied to hi@ on acqiisiticn of the
above QUaliFication; With the above direction the

0K is disposed of. No costs.
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